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Revision of Sitting Fee Payable to 
Company Directors 

2094. SHRIMATI GURBRINDER 
KAUR BRAR: 

SHRI CHANDRABHAN 
ATHARE PATIL: 

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be {'leased 
to state: 

(a) whether it is a fact that the 
sitting fee payable to company directors 
for each meeting of the Board or om-
mittee thereof has been constant at Rs. 
250 since 1960 and even earlier; if so, 
when this fee at Rs. 250 was fixed 
last; 

(b) whether in view of fact that 
during this period of 20 years the costs 
hs.ve 80ne up phenomenally, Govern-
ment do not find any justification for 

reconsidering the question of revision of 
sitting fee paid to directors; 

(c) Governmen t's reaction in this 
regard; 

(d) whether Government are aware 
that a large number of directors are not 
entitled to free boarding and lodging as 
they may not be out station residents; 

(e) if s.;>, what factors were consi-
dered by Government in such cases to 
conclude that sitting fee of Rs. 250 was 
adequate; and 

(n Government's present policy in 
regard to the question of revision of the 
sitting fee? 

THE DEPUTY MINISTER IN THE 
MINISTR Y OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI GHULAM 
NABI AZAD) : (a) to (f) The quantum 
of sitting fee payable to the Directors 
of companies for attcnding thc meetings 
of the Board of Directors or any com-
mittee thereof, is generally provide for 
in the Articles of Association of the 
companies. However, the proviso to 
Sec. 310 of the Company Act, 1956 
which came into force w.e.f. 15.10.65 
provides for the approva l of the Central 
Government where any such provision 
or any amendmen t thereof has the effect 
of increasing the quantum of itting fee 
beyond Rs 250 for each meeting of 
the Board of Directors or a Committee 
thereof. As, in addition to sitting fee , 
the companies generally provide free 
boarding, lodging and transport to Di-
rectors who come from outstations to 
attend the meeting, the quantum of 
sitting fee upto Rs. 250/- is generally 
speaking not considered to be inade-
quate. However , the Central Govern-
ment wi 11 not be averse to con ider a110. 
wing reasonable increases beyond this 
amount in deserving cases. 
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